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Date: 08/12/2010    This Appeal was called on for hearing today.

CORAM :
          HON’BLE MR. JUSTICE B. SUDERSHAN REDDY
          HON’BLE MR. JUSTICE SURINDER SINGH NIJJAR

For Appellant(s)
                         Mr.   Vivek Sharma, Adv.
                         Mr.   R.C. Gubrele,Adv.
                         Ms.   Nanita Sharma, Adv.
                         Mr.   Bankim K. Kulshrestha, Adv.
For Respondent(s)
                         Mr. P.D. Sharma,Adv.

                         Mr.   P.K. Deby, Adv.
                         Mr.   Mukesh Verma, Adv.
                         Mrs   Anil Katiyar ,Adv
                         Ms.   Sadhna Sandhu, Adv.

                         Mr. P.V. Yogeswaran ,Adv

            UPON hearing counsel the Court made the following
                                O R D E R

               Learned      counsel    appearing      on   behalf    of    the
    respondent     states      that   the   first    respondent     has   died
    during the pendency of the appeal.              The appeal has abated.
    The same shall accordingly, stand dismissed.

           (Sukhbir Paul Kaur)                              (Renuka Sadana)
              Court Master                                   Court Master
(Signed Order is placed on the file)
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